
Fore~ E.:rcMngf! 12 DECDlBER 1955 
Regulatioft 

(Amendment) Bill 
(b) The Cinematograph 

(Amendment) Bill, 1958. 

(c) The Workmen's Compensa-
tion (Amendment) Bill. 
1958, as passed by Rajya 
Sabha. 

(4) Consideration of motion for 
concurrence for the reference 
of the Cost and Works Acco-
untants Bill, 1958, to a Joint 
Committee. 

Consideration and passing of 
the Chartered Accountants 
(Amendment) Bill, 1958, as 
passed by the Rajya Sabha, 
and the Orissa Weights and 
Measures (Delhi Repeal) Bill. 

(6) Discussion under Rule 193 
to be raised by Shri Arun 
Chandra Guha and others re-
garding appointment or retir-
ed officials of the Railway 
Board in private companies at 
4 P.M. on 17th December, 
1958. 

lU4 lin. 

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) Bll..L· 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): I beg to move 
for leave to introduce a Bill further 
to amend the Foreign Exchange Regu-
lation Act, 1947. 

Mr. Speaker: The question is: 

'That leave be granted to intro-
duce a Bill furthEir to amend the 
Foreign Exchange Regulation Act. 
1947." 

The motion was adopted. 

SIlri B. R. Bhagat: I introduce+ the 
Bill. 

·Published in the Gazette of India 
dated 12th December 1958. 

tIntroducad with the recommend. 

CINEMATOGRAPH (AMENDMENT). 
BILL· 

The Minister of 1nf0000000tion aad 
Broadcasting (Dr. Keskar): I beg to 
move for leave to introduce a Bill 
further to amend the Cinematograph 
Act, 1952. 

Mr. Speaker: The question is: 

'That leave be granted to intro-
duce a Bill further to amend the 
Cinematograph Act, 1952." 

TILe motion was adopted. 

Dr. Keskar: I introduce the Bill. 

12.05 Jus. 

DELHI RENT CONTROL BILL 

The MiDister 01 Stale in tile IIIiDis-
trJ of Home Affairs (SIlri Datar): I 
bee to move: 

'That the Bill to provide for 
the control of rents and evictions, 
and for the lease of vacant pre-
mises to Government, in certain 
areas in the Union lfP:itory of 
Delhi, as reported by the Joint 
Committee, be taken into consi-
deration." 

As you are aware, when this Bill 
was introduced, we bad made a num-
ber of improvements, eSPeCially so far 
as the interests of the t-enants were 
concerned. Subsequently, when the 
matter was referred to the Joint Com-
mittee, they took great care to see 
that further improvements were affec-
ted in the interests of the tenants in 
particular. and thus here I am very 
happy to point out that we haTe a 
fairly well amended Bill. 

12.16 hrs. 

Extraordinary Part JI-Section 2, 

tion of the President. 




